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[Shri C, T. Dhandapani]

the working class, If the Central
Government is very much against
the working class, they would have
turned down the request of the em-
ployees, but they accepted the de-
mands. All the Trade Union leaders
or representatives were there. They
were given air tickets and sent back
from Delhi to Madras yesterday. The
employees got more than what they
wanted. Therefore this Government
is not against the working class.

SHRI SAMAR MUKHERJEE: This
is because of the Joint Committee.
It is 3 simple thing; you don’t under-
stand. The working class’ striking
power is so powerful that they had
to concede their demands. If there
were no unity amongst them ng de-
mand would have been conceded.

SHRI C. T. DHANDAPANI: I want
to give you some information regard-
ing the Neyveli Lignite Corporation.
Even singly, the DMK got its demand
in 1974 without the assistance of any
political party. Normally the CPM
never signs on any agreement., .

MR. DEPUTY-SPEAKER: We have
to go on to the next item: you can
continue omorrow.

18.00 hrs.

PAPERS LAID ON THE TABLE—
Contd.
NOTIFICATION UNDER CUSTOMS
ACT, 1962

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR]I BHISHMA
NARAIN SINGH): On behalf of Shri
Maganbhai Barot, I beg to lay on the
Table 3 copy of Nutification No, 134|
80-Customs (Hindi and English ver-
sicns) published in Gazette of India
dated the 3rd July, 1980  together
with an explanatory note regarding
exemption to hessian based jute gpe-
cialities when exported out of India,
¢rom the whole of the duty of customs
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leviable thereon, under section 158
of the Customs Act, 1962. [Placed
in Library, See No. LT—998|80]

—— —

18.01 hrs.
HALF-AN-HOUR DISCUSSION
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Mr. Deputy Speaker, Sir, I want to
remind the hon. Member, Shri Rama-
vatar Shastri Ji, that this Scheme
was started on the 15th of August,
1972, by the present Prime Minister,
Mrs. Indira Gandhi, when she was
Prime Minister at that time also. It
is because she has a great symapthy--
and not only sympathy—love and res-
pect for all the freedom-fighters, that
sShe started this scheme,
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SHRI HARINATHA MISHRA (Dar-
bhanga): She herself is a freedom-
fighters.

SHRI YOGENDRA MAKWANA:
As 1 said, she has got great respect
for the freedom-fighters, and there-
fore she started this Scheme. 1 also
agree with you that it was the Janata
Party which stopped this freedom-~
fighter's pension scheme; for some
timez pensions have been stopped for
some freedom-fighters. After we took
over, under her instructions, we have
given the pensions to those whose
pensions were stopped. In many
cases, we have reviewed, There are
very many cases which we are review-
ing at present,

MR. DEPUTY-SPEAKER: You can
give the number if it is available,

SHRI YOGENDRA MAKWANA: I
will give in course of time. In other
cases also, wherever we have got re-
presentations from them, we are re-~
viewing them.

Tae Freedom Fighters’ Pension
Scheme provides for the grant of pen-
sion of Rs. 200 per month for living
freedom fightey and Rs. 100/- for
widow if the freedom fighter is not
alive. Ip the case of family pension
additional] amount of Rs. 50/~ is sanc-
tioned for every unmarried daughter
subject to a total family pension of
Rs. 200/- p.m.

Government are fully aware of the
problems faced by the freedom fight-
ers. The question of enhancement of
their monthly pension of Rs. 200/~ has
been receiving our earnest considera-
tion. The question of remova) of the
annual income ceiling of Rs. 5,000/-
which was fixed in 1972 has alsy been
receiving our consideration. In view
of the heavy financial implications of
a recurring nature involved in accept-
ing these demands and difficulty of
finding gdditional resources for meet-~
ing the enhanced expenditure on the
Scheme, there has been some delay in
taking decision. Government would
do their best to expedite their decision
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on these two issues which have been
agitatinng the minds eof the freecdom
Aghtars. .

Government have given ful] consi-
deration to the 13 points raised by the
hon. Member in his letter tg the Prime
Minister. As the hon, Member is
aware, the Home Minister has already

repied to him on 18-6-1980. The:

Government have also given careful
consideratiop to the demands submit-
ted by t2e All-India Freedom Fighters’
Organisation in February 1980. The
two main demands, as already stated,
are under examination. As regards
other demands, Government have not
been able to agree to the following:

(2) Statutory recognition of the
Pens.on Sctheme;

(b) Tax-free freedom-fighter pen-
sion;

(¢) Recognition of the suffering
in the Army Mutinies as part ¢f the

freedom struggle.

As regards other points raised by the
hon Member in his letter to the Prime
Minister, I woulq like ty explain the
position point-wise:

(i) Grant of pension to people
released under Gandhi-Irwin Pact.
Relaxation has been given to the
extent of one month remission on
6 months’ or more conviction. It hag
not been possible to relax any fur-
ther.

(ii) Enactment of Central Legis-
Jation for providing medical faci-

lities.

All the State Governments and
Union  Territories  Administrations
have their own Schemes and it has
not been considered necessary for the
Central Government t, enact any
legislation.

(iii) Restoration of suspended

pension:

Pensions have been suspended on
valid grounds and the individuals con-

to freedom 318
fighters (HAH)
cerned are given oppartunity to ex-
plain their position and adduce addi-
tional evidence. On its receipt their
cases are reconsidered and pension
restored in eligible cases.

(iv) Verification of bogus cases
of Freedom Fighters:

The present procedure of geiting
complaints verified through the State

Governments and sanctioning pension
only on the basis of reperts from
the State Government seems to be
adequate,

(v) Extension of last date for
applications:

It has not been possible to agree
to this since the Scheme has been
in existence for the last nearly 8
v-a . and peonle had ample opportu-
nitv to apnly earlier.

st TrATAR AR ¢ 31 WA 1974
AF Er A9T 1 | AT 8 I FIE g & )

(Intz2rruptions).
SIIRT VOGENDRA MAKWANA:

(vi) Awarded to Tamra Patras:

Decision has been taken to con-
tinue the Scheme for award of Tamra
Patras.

(vii) Publication of “‘WHO'S WHO’
of freedom fighters:

It may not be possible at this stage
to compile such a list.

(viii) Visit of freedom fighters to
the historical places once a year:

Due to heavy financial implication,
it has not been possible to comsider
this demand,

(ix) Stoppage of corruption:

No action is possiblo an general end
vague references.

Then he said about the re-naming
the Scheme, It has been decided that
the Scheme be renamed as “Swatantra
Sainik Samman Pension Scheme”.
This was the name suggested by the
All India Freedom Fighters Organisa-
tion.
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SHRI C. T. DANDAPANI: [ cannot
understand the meaning of it

SHRI YOGENDRA MAKWANA:
Swatantra Sainik Samman Pension
Scheme means “Freedomy Fighters
Pension Scheme”, So, Sir, most of
the demands we have considereq and
as I have said there are sone financial
implications. We have t;, refer it to
the Finance Ministry and we have to
go before the Cabinet also. Therefore,
it takes some time und I have already
replied to the Hon, Member that it is
under consideration and it will be
decided as early a; possible.

MR. DEPUTY-SPEAKER: Mr M. C.
Daga, you can put only one question.
This discussion must be ovor before
6.30 P.M.

oY s 9w T (qTeN) c QOTema
IR, Tv 437 At 7 4y SmEed
feqr o1 P wersAr afawi &1 =923
g1 &« w9 Pase & T 39 =
g Poofg 99 & 98w IW RSt @ T
FETHL FIT TFH T 0z TOE T A
THL ITGT 1T & oI I3 TEAT ®Tr (77T
g P& =daar 29y = 9T, & Aa
oz T &1 §IHTX A7 ST @
SEET g HL ) FA IT FEA 7
f& gl ==t Pwfem 7o
=g T T@axT AN s e
T, & ¥ fav'y & 7 gEen v
IR HIT THATGT AIMHT[ 1w
& g1 wfer g7 Tifge f& Pt g
HT A A gH AL a9 Pavig © &= ar
W &g ST g T T3 G I T
SWEgiae T =zaet Pabmaa
T W FTeT 4ZT A 1R i oft o 3w
T@ F T WA STEH F Tm S WY
qr g g] HL G ¥ IAT STRAT 3L
I HA @ g T fAug F Ja°
Poere T2 30 w7 P% IR s d@
T Pvfa & &

SHRI NIREN GHOSH: Sir, I am
not a person who will accept anything
from the Government on account of
my participation in the <{reedom

struggle. They gave me Tamra Patra,
but 1 rejected it. But for those who

JULY 3, 1980  freedom fighters (HAH) 320

want this Pension Scheme to he in-
cluded, I would like to plead for them.
Delhi office has lately been telling us
that our (S.A.C.) recommendation for
political pension will not be accepted
if it reached Delhi atter 30-4-79. Delhi
office has sought to apply such exclu-
sions even to applications received at
the Writers Bulding by 31-3-1974.
But the Commurtee dealing with it
could not perhaps seud the same to
You before 30-4-i873, Such cases are
creating extreme diflicul.les. I think,
you will kindly consider it. The delay
in various cases 1s due to illness, which
should be condoned on production of
medical certificate. The delay for pro-
duction of the annual income over
Rs. 4999/- should als) be condoned on
production of cetiremenf certificate
etc Delay in respect of the iliiterate
people who plead ignoirance to this
scheme may 1lso be ccndoned. All
theen raquire syrepathetic considera-
tion.

Taen, mn mv part of the country
many people have come over from
Bangladesh. Th2y are divorced {rom
each other. It 15 very dilficult for
them to get co-n:ifoner coitificates
itom those who have remained in the
same prison. Some ssiution should be
there for this.

Persons involvej in the trade union
and kisan movements before 1947
were also entitled to pension under
this schemsz, but somehow that was dis-
continued. They should alsg be in-
cludeq in this. Thag should be regard-
ed as part of the anti-imperialist
struggle.

Further, if some persons are still in
Bangladesh and ultimately they are
forced to come >ve" here by any rea-
son whatsoever, you should consider
their caseg at the appropriate time and
should not regard their cases as time-
barred.

1 find that the co-prisoner certi-
ficates from the Ex-M.Ps are also not
been accepted. ‘This should be consi-
dered.
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Lastly, I would like to point out
that some mutiny cases are also there.
All these mutinieg did take place. The
various cases are for example RIN,
Chandersingh Garwal case, 2lst
Central India Horse, Empty Loading
and Unloading case, Suez—Army
Revolt, 1843 Artillery Army Revolt at
Madras in 1948, Steel Hemlet case at
Hong Kong—all lhese cases you should
consider.

Finally, I reinforce the demand that
has been made that you should change
the figure of 200 to 500,

SHR] YOGENDRA WMAKWANA:
Shri Daga made a point for iving
statutory statug to this scheme. I
would like to point out that this ques-
tion has received full consideration
earlier also at the time of introduction
of the scheme, The then Minister,
Shri K. C, Pant made a statement in
the meeting of the Consultative Com-
mittee that we might try out the
scheme, ag implementation of a scheme
of this kind gives us far more flexibi-
lity. If there is 3 statute, there will
be rules and regulations with the
result that the form of verfication
woulg be stricter and all kinds of
technicalities would come i.no opera-
tion. (Interruptionsy ., If you give
a statutory backing, then it will be-
come just like a Government scheme
for Government servants, Why do
you want to denigrate the freedom
fighters? We want to give them this
pension with respect. We do not want
to denigrate them to the status of Gov-
ernment servants. ., (Interruptions).
They have rendereq service to the
nation; this schem: is out of respect
towards them. We don’t want to
downgrade thewn to the level of Gov-
ernment  servunts. Therefore, the
statuto:'y backing is net there. (Inter-
ruptions) About the date, I cannot
give a fixed date, because many
formalities are to be followed, Some
certificates are given, which are in-
complete. In mnany coses—-1 can give
vou the number, if you want—they
have simply s2n* the application say-
ing: “I am a freedom fighter. Please

(HAR)

sanction freedom fighters’ pension to
me.” How is it possible to sahrtion
pension on the baisis of such applica-
tions? (Interruptions) There is no
form. They have not supplied any
information, (Interruptions)

SHRI MOOL CHAND DAGA: About
the amount, which you want to in-
crease, I want to know the exact date.
By what date will you 2nhance the
amount?

SHRI YOGENDRA MAKWANA:
That also ig not within my powers.
It is with the Finance Ministry. I
have referreq it to them. About
financial implications, we have to
refer it to the Finance Ministry. We
have referred it to them. Then it
will have to go 1o the Cabinet,

PROF. N. G. RANGA:
will you take,

SHRI YOGENDRA MAKWANA: 1
cannot say. It is not my Ministry, I
cannot say anything about the Finance
Ministry. How can I say? I cannot
say anything about it. I am not able
to fix a date. These are the two
questions of Mr. Daga.

About Niren Ghoshk now. He point-
ed out that the last date for applica-
tions should be extended. The scheme
is there in operation for the last 8
years.

How long

SHRI RAMAVATAR SHASTRI: But
the last date waq 31st March 1974.
(Interruptions)

SHRI MOOL CHAND DAGA: What
about the formation of g committee of
swatantra senanis, and that committee
applying its mind to it and giving 1its
suggestiona?

SHRI YOGENDRA MAKWANA: I
have taken note of the suggestion of
Mr, Daga.

PROF, N. G. RANGA (Guntur):
The Prime Minister has said that...
(Interruptions) a panel of freedom
fighters for smong M. Ps will be form-
ed to help Government.
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SHET" 'YOGENURX < MAKWANA:
Prof. Raliga, thé' Prinie’ Mititster has
safg inany -things, and ‘we are doing
themn. Wpg &re acting according to the
instructiong of the Pritme Minister,

PROF. N. G, RANGA: No, no. Prime
Miiftér-haw hgreed to foith & penel;
and“yoq- are’ < saying that you are
clw - M."

SHRI YOGENDRA MAKWANA: 1
have said that I have taken note of
it.** It does not mean 'that-it has-been
cancefled. It-is stili there. Then
abdut mutinies. .. (Interruptions).

SHRE NIREN GHOSH: Due to
several reagons, e.g. the State body
veiting these applications, they may
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reach you a Httle late. For that rea-
son, you should not reject them,

SHR] YOGENDRA MAKWANA: If
it is reteived by any Government-—
State or Central—that date will be
taken intp consideration,

MR. DEPUTY-SPEAKER: The date
of receipt by the State Government will
be taken into consideration. Now it
is over. The half-an-hour discussion
is over. The House stands adjourned.

18. 33 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, July
4 1980/Asadha 13, 1902 (Saka).



